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expansion of economic co­
operation and promotion of
trade exchange between the 
two countries.

lndo-Iran Trade Agreement

(I) Exploring possibilities of ex-
panding and promoting tivde 
between the two countries.

Cii) Extending facilities for im-
ports and exports between the 
two countries.

(ill) According facilities for *iolJlng 
trade fairs and exhibitions.

Visit by North Korean Trade 
Delegation

3286 SHRI VIRBHADRA SINGH* 
SHRI C. K. CHANDRAPPAN

Will the Minister of COMMERCE 
be pleased to state

(a) whether a Trade delegation 
from Democratic Peoples Republic of 
Korea visited India in February, 1974, 
and

<b) if so, the nature of discussions 
held and the outcome thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
A C GLORGE) (a). Yes Sir.

(b) As a result of negotiations held 
with the Delegation of Democratic 
Peoples Republic of Korea a Trade 
and Payments Agreement was signed 
on 18th February, 1974. which shall 
remain valid for a period of tnree 
years

Simultaneously, Indo-Democratic 
People’s Republic of Korea Trade 
Protocol for 1974 was al&o signed It 
envisages a t-ade turnover of Rs 260 
million between the two countries 
during 1974 India will import ste?l, 
zinc, lead urea magnesia clinker, etc. 
and export textiles, tyres and tubes, 
jute goods, rubber, leather, etc to 
Democratic People’s Republic oI Korea 
in 1974

Pact between mdia and Belgium «fr 
Avoid Doable Taxation

8287. SHRI VIRBHADRA SINGH: 
SHRI R. V. SWAMINATHAIfc

Will the Minister of FINANCK 
be pleased to state:

(a) whether India and Belgium have 
signed a pact to avoid double taxalwa 
of income, and

(b) if so, the main feature# of tbo 
agreement?

THE MINISTER OF STATE IN THX 
MINISTRY OF FINANCE (SHBf 
K R GANESH) (a) and (b) Y«*
Sir The Agreement was s gned at 
Brussels on 7th February 19tfC 
However, befo-e it „omjs into fore* 
it has to go through the 'ormahty ah 
exchange of letters ceitifying that the* 
proper procedure was fo1low°d i* 
accordance with the laws of eacfc 
Contracting State A copy of tfc* 
Agreement will be laid on the table of 
the House as ««>on as it come** ***** 
effect

lipgradation of Vlsakhapatnam aa* 
Vijayawada

3288 SHRI M KATHAMUTHTfc. 
Will the Minister of FINANCE fee 
pleased to state

(a) the population figures of Vfc*~ 
khapatnam and Vijayawada accordn* 
to the 1973 mid-year estimate,

(b) whether representations ha** 
been received requesting upgradvnc 
of these towns from ‘C’ class to ‘B-2% 
and

(c) if so, what action is being taHbaa 
In this connection?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHB* 
K R GANESH)* (a) According •* 
1971 Census Report, the population r f  
the Municipalities of VUakhapafnw** 
and Vijayawada was 352,504 ap*




